New Delhi this the 12th day of April, 2004.

Hon’ble Shri Shanker Raju, Member(J)

Bhagwat Prasad Tyagi

S/c Late Shri B.S. Tyagi

R/c D-134, South Ganesh Nagar

thi-92. ... Applicant

(By Advocate:Shri R.K. Shukla)
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Union of India, through

1. The General Manager,
Northern Railway Hgrs.
Baroda Houee,
New Delhi.

(]

. The General Manager {(F)
Northern Railway Hgrs.
Baroda House,
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New Delhi.

{By Advccate: Shri Rajinder Khatter)
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account of administrative sexigency where claim of
applicant was processed on receipt of the decision of

5. On careful consideration the rival contentions
I am of the considered view that all delays do not entail
interest. It 1is the delay which is intenticnal
attributable to the respondents entitles a retired
employee to have interest on his retiral benefits. The
leave encashment was paid to applicant prior to his
acguittal 1in the month of February, 2002. As applicant
was acquitted in April 2002 before that under Rule 8(10)
of the rules there was no occasion for the respondents to
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release retiral benefits except provision pensicn which

€. As immediately on recsipt of the judgment by
the trial court respondentse have processed the retiral
benefit and ultimately disbursed the amount in
lovember,2002 which does not constitute unreasonéb?e

delay cn the part of the respendents.

7. In this view of the matter, I dc not find any
justification for awarding interest tc applicant on
retiral benefites. 0A 1is accordingly dismissed. MO
costs.
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{Shanker Raju)
Member (J)




